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(c) whether Government have 
received any representation from the 
loanees in this behalf; and 

Cd) the Government's reaction 
thereto? 

ne ~r~ ~ B~ 

&ltd Sllpply (Shrl K. C. Reddy): (a) 

Yes. 

(b) The Mortgage deed, required 
k> be executed by the borrowers 
under the Low Income Group Hous-
ing Scheme in Union Territories and 
other Centrally-administered areas, 
stipulates that recovery of loans, with 
interest, will be made in specified 
annual equated instalments. The term 
'annual equated instalment' is well 
understood and contemplates appro-
priation ot the annual instalment of 
repayment ir~t towards the interest 
and the remainder towards the princi-
pal. 

(c) Yes. 

(d) The re n' ent ti ni ~ have 
been advised that the terms at 
Mortgage-deed are quite explicit and 
leavl' no room for ambiguity. 

Allction of Government-bRiIt Qaarten 

1638. Sbri Shiva Datt Upadhyaya: 
Will the Minister of KebabUltatiOli 
and Minority Affairs be pleased to 
state: 

(a) the total number of Govern-
ment-built quarters for displaced 
persons in Premnagar, Dehra Dun so 
far auctioned by Government; 

(b) the number of quarters in 
which title has been tranllferred to 
the purchaser in the auctions; and 

(c) if the reply to part (b) above 
be in the negative the reasons for the 
delay? 

TIle ~ IIiDiI&er 01 IlebaMltta-
u.. (Slut P. 8. N .... r): (a) SKI. 
(b) Nil. 

ee) LIne plaDl of the properties aft 
required to be eoclORd with the 

transfer deeds. These are unde!' 
preparation. 

llalldloom lDdutry In ThIrd ""_ 
Year Plan 

IIS9. SUI TaIIp.manl: Will the 
Minister of Commerce &ltd lad...". 
be pleued to state: 

(a) whether Government have 
received memorandum from the 
Madras State Handloom Weavers C0-
operative Society Ltd., regarding post-
bon ot handloom industry in the Tb.ird 
Five Year Plan; 

(b) if so, what reply has been riven 
by Government; and 

(c) whether Government ha,,_ 
taken any action tor preparing an out-
line for the next Plan? 

TIle Minister of Commeme (Sbrt 
Itanunfo): (a) Yel, Sir. 

(b) The Society has been informed 
that their suggestions have bees 
notPd. 

(c) Yes, Sir. 

Dillplued Persons III Klnpway 
Camp 

1M.. Sbri Hem Baraa: Will the 
Minister of BebabllltaUoa aDd MJao. 
rlty Aftaln be pleased to .tate: 

(a) whether Government are awaN 
of the totally unsahstactory cond.!-
tiOlUl in which the refugees or the 
Kingsway Camp, Delhi are lIvin,. 

(b) if so, what stept Government 
have so tar taken to improve condJ-
tions in the Camp; and 

(c) If not, the reuon. thereon 

TIle DeINt7 MIIaWer ~ ..... bUI-
tatloa (SIIrI P. S. Nukar): (a) to (c). 
'11le lervices in Kinpway colony were 
tJ'RNferred to the ent-whUe Nottllecl 
Area Committee, Delhi, on l'tb Ju17. 
1158. A JUDl of Ra. 0,82,101 baa bema 
ADCtioned to the Delhi KunlelpA) 
Corporation for lmprovin. ~ clyte 
amenities in the Colon,.. 




